‘ o (DESTRUCTION OF RECORD RULES,1990) g,
U) M fo[0'5 anbir Fo72 Lw/ NDEX | |
O LA 1o ovdinPELE
(10
CB/’Mf/g%/WWW MJ;MMW Cf MAN :
(> /1757[53/09',\,4% proa- 134[@3 306 W"OM EP/ - O ............... ,

7% | &

o Pgeoboveens . t Pz .
1£w%zf2;gm """" i éf.»-/fv’sc—f picieas 0¥
" 5. Judgment/Order dtd/ JT X A NN - RS 7 .
- RA e AllOS  cxmmamn ath df 2722 0F /@f/___/ Jp %WMH o5 A
. Judgment & Order dtd...eeeivenseessens Received from H.C /Supreme Court

OAé/%ﬂ/ ....... R — I

L hme o aems s~

&% zz/wwrﬂmx—_——/—f&m |
. W S .................................. sessetreesets “eesesee Pg .................. '....to .......... bessnene

Qq o o P w
=
o
S~
=
g
§\
o]
w
%
1

(oro ,' 11. Memo oprpearance ...... ............... everereseerenieseivisiiane,

L
: "o .......................

12. Ad /nonal Affidavit. (m..ﬁ:./.%..éf?../.?.ﬁf ............ l. MS ........ ST

AN

13 Written. Arguments ‘

14 Amendement Reply by Respondents............. seessseisabesssssrssesssssbnssssessias
- 15. Amendment Reply filed by the Apphcant........ SO PRRPPRRS PRI
r"’) o 16. Counter Reply ........................................
D ~ SECTION OFFICER (Judl)
q . A



-~ e = s " Ty e e << = - -
. .f‘ / ‘. MY ? . . 1

,@\}y \/’ (558 ;‘f;gg;m i - - P : t%}
. VA —~ CENIRAL ﬁmi‘l ATT BEMCH . |
. | o \
?b_/ R | ORDF;&'?‘.}.,XE?.T- A ,
‘ S T ) ,\A@[(‘)S' \
;Misﬁ pgeivion TE- ___,—j/MM —
Contempt Pet’tlon NO. ' N : S

Plicatlcn NC* """

. e
\ Alska Saha
ppricant(s) """ " Qe

| geview AP

NO.3, who is at\ Guwahati, in the

{
i Wb . M*“"’”‘
§;RespondlentS» U s e . V\%) o MNVJ %. D ,__,):\.m--—&
i ‘or the Appmcant(s)
" agvocate(s) ORYR ML W ﬁﬂwﬂé_——-—’—f"
AAVOCatGQS) for the ReSPOHdent? e : .
‘ . \ \ order of the T ~unal
‘i 5‘  fnp“bs of th Registry \ Date ‘ — ‘ B
o, e "
1 ! TLis cophoation 510 forn
4! i "fﬂuf’ F_{d~{m,iQ3 22.6.2005 Hgard Mr K. Paul, 1learned
" : depusited v.de b ,)%5 counsel for the applicant and Mr
T N6 2901218 D«( M.U. Ahméd, learned Addl. C.G.S.C.
| fi Uavﬁ“?ﬁw?kmnﬁl> ........... vouss The respondents to show cause as to
‘ qkbygy, . | why this application shall not be
, l Dy. Fegistrar " Y admitted. Post on 7.7.2005. The
;“‘i . — - |learnea aadl. c.c.s.c. will get
y 7ﬂ)¥\ f instructions from the respondent
a

C Qupr R Jeew,

ﬂ";f. %’&

meantinme.

i o

ﬁember Vice-Chairman
} f o nkm
' o NeRee 5 ovdev I 22/t /0
E""J"-'LV \)/Sfe/‘/vm« As | P25
PInd= o megps wa

1 éﬁlf é}' ’?67&( /4/9 /:a;/( 084074200
;’%'L‘LG\QC)' @/ o= G&F 'l""

%o
‘Counsel for the applican

‘is absente Mr. MeUs hlmed, learn
Addle CeGeSe Cc., submits that he h

ot the {nstructions and he want
: 34§ 13.7920050_.’

-

(\ Q.S.UZ:\J e ree- (&‘30?{'[ V-

Shll Cﬂv‘-"\-’" SRR /h/ /?77/(/1' \W Vvice~CHha :eran’:

cc Member
’_ - “,) J Gé

(2/(, ‘f " C !

~ . o .



]

(( ¥ '
o~ F-oF
) _—

CL&/gv@&—- Lon oo

OsA+160 Of 2005

. ]:3'070050‘

3
.
. .
P W AN
f%‘x\‘ LI
.
s 7
] 1 ¢
\ - - -
v * T
- 1
~ X, LR 1
- s “‘X T \
hé e .
L
-
(2]
-t
~
- W
Y
)
a3

' 3
N i
-
\ )\ 4
-
\ . S
- t
\ \ ‘ v
~t
! L e
\ e
- fa «
\ P . -
. i fa
R '
R
3
T
v
t
i
.

e e }




-~

v et R O - :
oo Tt L e oo W "
o . DR Y T LI .
. . AR L .
]
.

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
O.A. No 160 of 2005 -

<
DATE OF DECISION: 13.07.05
s Shri Ala'ka Saha, : o | APPLICANT

" Mr.K.Paul, MissB.Das, Miss S.R.Dey o
- S . o ADVOCATE FOR THE

APPLICANT(S)

- VERSUS -

. U.01 & Others | - RESPONDENT(S)
: . Y. 2 '

Mr M.U.Ahmed Mr.A.Ahmed,
For respondent No.4., ' o
ADVOCATE FOR THE
- RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE .MEMBER.Q

1.  Whether Reporters of local papers may be allowed to see the
judgments? 1

2. To be referred to the Reporter or not?

3.  Whether their Lordshnps wxsh to see the fair copy of the e
Judgment'?

4. Whether the Judgment is to be circulated to the other
: Benches?

- Judgment delivered by Hon’ble Vice-Chairman. OQ)
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
| Original-Application No.160 of 2005.
Date of order: This fﬁe 13th day ofJuly-, 2005.

) HON’BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN
: HON’BLE ‘MR,K,V,P AN ADMINISTRATIVE MEMBER

" Smti. Alaka Saha,

Wife of Sri Sankar Saha .. :
C/O.Smti.Geeta Saha-W/s Qtr.No.

P.A-7, 151 Base Hosplt:al

C/o 99 APO.

Basistha Road P.O. Bas:st:ha,

Guwahati- 781029 Dist. Kamrup, :

Assam ; o ' Applicant

By Advocate Mr K. Paul Miss B. Das Miss S.R. Dey

-Versu S-

1. The Umon of Indla,

Represented by the Secfet:ary :
- To the Government of India, '
, Mlmstry of Defence South Block New Delhi-1 -

‘2. The Deputy Director Medical,

Services, Ministry of Defence
101 Area, C/0 99 APO.

3. The Bngadler Commandant 151 Base Hospntal

- Clo 99 APO

4.  Smti Kalpana Das

Village-Natun Bazar
P.O.Basistha Chariali,

. _ ,
v .fDlstKamrup,Assam R T 'Respondent_s.- '

By Advocabe Mr.M. UAhmed Addl CGSC

| Mr.A.Ahmed For Respondent No.d.

ORDER(ORAL)

- Pursuant to advertisement inviting applications for the

post of Ward Sahaylka in the 151/Base Hospltal C/O 99 APO, issued

by !:he Respondents the apphcant apphed for the sald post. She was_

called ' for mtemew on 172 .05. She secured hlghest mark in the'

v mberv;ew and her name was hsted on the top of the select list. When' :

RN - . . .
. . s
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the applicant’s name was listed on the top of the list, the Respondent .

No.4 whohad also applied for the post of Ward Sahayika,va_pproa‘ched
this Tribunal by filing 0.A.N0.59 of 2005 on 1.3.2005 alleging that the

applicant herein secured the pogition and obtained selection by

: 1mpersonatlon The sald application was dlsposed of at the admission

stage itself by directing the apphcant therein- 4“‘ respondent to make

representation before the 3rd Respondent and the salduReSpondent

was directed to pass orders thereon; The matter was also directed to

$

be listed for cornpiiance report. In the com‘pliance.report (Annexure 9)

 filed by the 3 Respondent clearly stated that there is no

impersonation at all. The 4™ 'Respondent's application was rejected.

However, the Respondents declined to appoint the applicant on a

dlfferent ground viz, with Shri Jagabandhu Saha is of dubious status |

. {one of adopted daughter and the other of Daughter-in-law), hence

she nrill' not be considered for the post of Ward Sahayika. The

applicant is aggrieved by the d'enial of her appointment.

§ 2. We have heard MrKPaul learned counsel for the applicant,

Mr M. U.Ahmed learned Addl.C.G.S.C. apperaring for the respondent
Nos 1 to 3 and Mr.A.Ahmed learned counsel appearmg on behalf of
Respondent No.d4. Admlttedly, the selection Board 1nterv1ewed 9

candidates including. applicant and the g respondent and selected

: the applicant for the post ha'vingvsec'ured highest marks(55). The 4%

Respondent 'h'erei_n secured only 48 marks. However, the 4™

‘Respondent, as already noted, challenged the applicant’s selection on '

the ground of impersonation. The 3™ respondent pursuant to’ the

decisions issued by this Trib'unal‘c'onducted enquiry and found that

 there was no impersonation. Thns the applicant was entitled to be

' appointed to the post of Ward Sahayika on the basis of her selection.



Only ground as could be seen from the compliance report (Annexure
9), as already noted, is that the Board has shown its inability to find :
out whether the candldate is Daughter -in-law of Late Jagabandhu
Saha The Pohce verlﬁcatlon, 1t is stated, has confirmed that the
applicant was an adopted daughter of Late Jagabandhu Saha when )
she vuas 8 years old and later on she Was, married to Shri Shankar
Saha, son of Late Jagabandhu Saha and thereby she become
daughter-m-law of Late ]agabandhu Saha. The compliance report,
however, clearly states that the School Leavmg Certxficate and Caste
Certlﬁcate has been verified. If, as a matter of fact, the respondent
No.3 had venﬁed the Caste Certificate (Annexure 1) and School
Leaving Certificate (Annexure 2) there was no cause for any doub_t_as'
_to who is the father of the applicant, for, both the Certificates clearly
show that 'Shri Jagabandhu Saha is the father of the applicant . The
subsequent marriage of the applicant with the son of Late Jagabandhu

Saha may be a ground for nulllfymg the marrlage but it cannot be

ground for denymg employment.to the apphcant The name- of the

father shown is con31stent with official records Accordmg to us the 3™
Respondent was not justified in going further than what was avallable
from the documents 1ssued by the competent authonty and find out a
new case. It has nothing to do with the employment of the appllcant.

| Since the applicant has al'ready.been selected, she having secure'd the |
lhighest mark, the Respondent 1 to 3 cannot denp the appointrnent to -
the -applicant for the reasons stabed in the compliance’ report
(Annexure 9). |

3. _In the cnrcumstances we direct the Respondent Nos 1to3
to a_ppoint the applicant to the post of Ward Sahayika as notlﬂed if the

Respondents want to fill up the vacancy of Ward Sahayika.

5%



will be no order as to costs.

4

4. The Original Applicati.od is disposed of as above. There

e

(G.SIVARAJAN)
* VICE-CHAIRMAN
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IN THE CENTRAL ] IS@‘R&@I"VEM«;RKBUN :GUWAHATI BENCH:
ORIGINAL APPLICATION NO. ié() OF 2005.
Smti Alaka Saha.
--~Applicant.
Vs =
The Union of Indiy & Ors.
~--==-Respondents
I N D E X
SL.NO. PARTICULARS_OF DOCUMENTS ANNEXURE NO. PAGE NO.
1. Original Application 1
2 Verification {3
3 OBC Certificate A/, 14
Y. Educational Certificate A/2 15
5 Experience Certificate A/3 | 16
0. Registration Certificate A/k ¥4 ¢
7o Interview Call letter
Dt.19/1/05. A/5 19
8. , Origingl AppllCatlon
No. 59705 a/6. 20 t0.2
9. Order dated 1.3%.05 in O.A.
No.59/05.  A/7. 30
10, Interview cgll letter dt. X
18.3.05. A/8 .
11. Compllance Report dt.
6.5.05 | A/9 53
12, Order dtd.9.5.05 in 0.A. 32
59/05. A/10.

Aok o Salia

Alokow Sebio



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH:

DATE
4.1.2005

18.1.2000
12.1.2004
64112004

19.1.2005

174242005

01.5.05

18435.2005

6.5.2005

9.5.2005

\O

GUWAHATI.

Alok o Solia

ORIGINAL APPLICATION NO. 2005.

Smti Alaka Saha.
--=Applicant.

- Vs =
The Union of India & Ors.
, . ~--=Respondents.

LIST OF DATES

DESCRIPTION PARAGRAPH? ANNEXURE PAGE NO.
OBC Certificate issued - 14

by the apprppiiate

authority. 4.3 1.

$chool certificate Lol 2. 15
issued,

Experience certificate 4.l 3 16
issued.

Employment Exchange 45 4 1 243

Card issued.

Interview Call letters 4.6 5 9
issued to the applicant |

to appear in the inter-

view on 17.2.2005.

Applicant appeared 4e6
before the Interview/

Test Board and she

was ranked 1st in the
Select List.

Filed original Application ' 20 fo 941
No.59/05 by one Smti Kalpana ond
Das, who has also ‘

applied for the post of 30

Ward Sahayika and could

not pass in the interview

and this Hon{ble Tribunal

passed order.in the ori-

ginal application. L7 o&7

Call letter issued by 4.9 8 24
the Respondent authority

to appear in the interview

on 16.3.2005.

Compliance Report submitted 4.10 9 33
by the Respondent Authori=

" ties. 29
Closed the original appli~ 4.11 10 .
cation without giving the
chance of hearing.
| Aloka Salioc

Signature of the Applicant.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENGH:
. - . GUWAHATI :

(An application under Section 19 of the Administration

Tribunals Act,1985).

ORIGINAL APPLICA TION NO. \QQ? QOF 2005.

smti., Alaka Saha,

W/o Sri Sankar Saha

C/o Smti Geeta Saha-ii/s §tr.No.
pA-7, 151 Base Hospital,

C/0 99 APO

Basistha Road,P.0.Basistha,
Guwahati=781029,Dist .Kamrup,
Assanm. ' _

© ~==APPLICANT.

- VERSUS =~

1. The Union of India,
represented by the Secretary
to the Government of India,
Ministry of Defence,South‘
Block,New Delhi-1.

2. The Deputy Director Medical
Services,Ministry of Defence,

101 Area,C/o 99 APO.

3, The Brigadier Commandant,
151 Base Hospital
C/o 99 APO.

contd...2
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4, Smti Kalpana Das
Village-Natun'Bazar
P.0.Basistha Chariali
Guwahati-731029,

Dist.Kamrup,Assam.

--~RESPONDENTS .

[ DETAILS OF RPPLICATION:

particulars of the order against which the appli-

cation is mgpde:

.Impugned order dated 6-5-8005 (Annexure-9) passed
by the respondent No.3 Brigadier Commandant, 151'Base
Hospital, C/o 99 APO, whereby, a decision has been
taken not to consider the applicant for the post of Ward
Sahayika and to offer appointment to the next candidate

of the select list in order of merit,

2. JURISDICTICON OF THE TRIBUNAL:

The applicant declares that the subject matter
of the order against which he wants redressal is within

the jurisdiction of the Tribunal,.

e . LIMITATION:

The applicant further declares that the application

is within the limitation period prescribed in Section

21 of the Administration Tribunals Act,1985.

Ls FACTS OF THE CASE ¥~

L.1: That the applicant is a citizen of India and
is entitled to all the rights and protections
guaranteed by the Constitution of India and the

laws framed thereunder.

contd..3

Alakow Sola
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42. That the applicant states that when she was

8 years old her parents expired and out of
sympathy Late qagabandhu Saha and his wife Smti
Gecta Saha of Basistha Road, @uarter No.PA-7,
151 Byse Hospital, C/o 99 APO, P.0. Basistha,
Guwahati-29 taken her under their care and later
on she got married witﬂ Sri Sankar Saha, son of

Late Jagabandhu Saha and Smti Geeta Saha.

4,3. That the applicant belongs 1o the Teli

Community. The Tell Commﬁnity%caste is declared to
pe “"Other Backward Classes" of the state and hence
she is entitled to preferrential treatment in the

’///Qatber of appointment of Government jobs.

Copy 6f the Caste Certificate is
annexed hereto and marked as

ANNEXURE=-A/1.

L.4, That the applicant has studied upto Class-ix
in the Holy Heart Sec. School, Hedayatpur,
Guwahati-3 and thereafter she has also undergone
practical training in First Aid, Maternity Training
and other clinical matters under the guidanée of

Dr.P.Barthakur,

Copies of the education certificate
and the work experience certificata:
are annexed hereto and marked as

Annexures-A/2 and A/3.respectively.

contd..4
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4.,5: That the applicant also registered her name
in the Employment Exchange vide Registration No.
W-344/01, N.C.0.Code No.X02,10, and it was renewed

from time to time,

Copy of the Employment Exchange
registration Card is annexed hereto

and marked as Annexure-A/4,

4.6: That your applicant begs to state that the
respondent authorities invited applications from
//}hé intending candidates for fgXXgWi filling up
two(2) vacant posts of Ward Sahayika in the 151
Base Hospital, C/0 99 APO and the applicant has
épplied for the same. Accordingly the inierview
call letter was issued to the applicant by the
office of the Respondent No.3 vide letter No,
452/2/CIVEST/COY/2005(111) dated 19.1.2005 and
she appééred before the iﬁtervie;;zzgzwgéérd on
17.2.2005 at 151 Base ﬁospital,c/o 99 APO,. The
applicant has done very well in the Interview/
v/// Test. She secured first position in the interview
| and her name wa:s listed on the top of the select
list.
Copy of the letter No.452/2/CivEst
/C0Y/2005(1ii) 19th January,2005
is annexed hereto and marked as

Annexure-i/5.

4.7, That the applicant begs to state that when her

contd..5
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name wps listed on the top of the select list

6ne Smti Kalpana Das who has also applied for

the post of Ward Sahayika and could not pass in
the interview. Filed on bpriginal Application on
143.2005 before this Tribunal which was registered

as O.A.N0.59/05 where she has stated that the

e

appli?éﬂ%ﬂﬁaggr appeafed before the interview/

Yo

Test Board but smti Dolly Saha appeared before the
Interview/Test Board by presuming herself as Smti
éAiaka Sana, the.present applicant and that the

appiicant does not possess the requisite qualification

for appointment.

Copy of the original Application
No.59/05 is annexed here to and

marked as Annexure~A/6.

4£.8. That the applicant begs to state that thne
Hon'ble Member of this Centiral Administrative Tribunal

upoﬁ hearing the applicant p ssed an order on 1.5 2005

e e ¢

Kalpana Saha to submit represencatlon llstlng out

her grivances to the respondents within 15 days and

respondents were directed to give reply to the
)ékigixai kppixgatisnrepresentation within Two months
and the Original Application was disposed of by
fixing the case for listing/on 9.5.,2005 for compli-
ance report of the orcer dated 1.5.2000.

A copy of the order dated 1.3.2005.

is annexed hereto and marked as

Annexure-A/7.

contd...6
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4.9. That the applicant begs to state that on

/_chkcx Sa o

receiﬁing the order dated 1.3.2005 the respondent
authorities vide letter No.452/2/Civ Est/C0Y/05
dated 18.3%.2005 called the applicant to appéar
before the Interview/Testing Board on 18.3.2005
for verification of documents in connection with
Educational qualification and Bio/data. Accordingly
the applicant appeared before the Interview/Test
Board on 18,3.2005 and submitted all her original

P ———— "
documents of Educational qualification along with

-

other connected documents, which have not been
(////geturned to her till to day.

Copy of the letter dated 18.%.2005
is annexed hereto and marked as

Annexure-A/8,

4.,10. That the applicant begs to state that the
respondent authorities on receiving the representa-
tion from Smti Kalpana Das as per the order dated
1.3.2005 in 0.A.N0.59/05 of this Hon'ble Tribunal
replied to the representation vide letter No.119/2/
Admn/KD/2005 dated 6.5.8005 to Smti Kalpana Das and
submitted the compliance Report to the Central Admi-
nistrative Tribunal on 6.5.2005, Where it is stated
th t the Present mlaka Saha who
appeared before the Inter view/Test Board on

17.2.2005 also 3ppeafed before the interview Board

on 18.3.2005 _nd all the Educational Certificates

contd..?



eI T % A~ = e el NL ey

-

shouys that her name is Alaka Saha. But the Respon-
dent Authorities on the ground that Smtl Alaka

TS 4

Saha the present appllcant's relation to Late

Jagabandhu Saha 1s of dublous status one is of adopted

oA, ¢ B

daugnter and the other is of Daughter-in-law can-

celled the applicants ap901ntment ‘The applicant
o o

e K

further states ‘that when the applicant was 8 years
old her parents expired and out of sympathy laté
Jagabandhu Saha and his wife Smti Geeta Saha brought
her to their house and kept her under their care

and later on their son Sri Sankar Saha married her.

A copy of the compliance Report dated
6.5.2005 is gnnexed hereto and

marked as Annexure-A/9.

4.11. That the Applicant begs to state that after
submitting the compliance report the original appli-
cation N0.59/05 is again listed on 9.5.05 and the

Hon'ble Member of the'Central Administrative

Triﬁunal'passed an order accepting the compliance

eport through which the Respondent No.3 decided

not to app01nt the peultluner in the post of Warda

—

bahayzka even after she has secured iirst p051tlon

M
in the select list and closen tne or¢01nal appli-~
= -

e

-

cation without giving a chance of belng heard,
W.ﬂ‘ﬂmv

the petitioner/applicant 1a 111e5al and violative

of the principles of natural justice.

4 copy of the orcer dtd.9.5.2005
in Original Application No.59/05
is annexeu hereto and’marked as
Annexure=-4/10.

contd..d8
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4.12. That the applicant begs to state that she

Alokou Govhie

is eligible and experienced for the post of Ward
‘Sahayika and her name has been listed on the top
-~ of the select list, but the respondent authorities
by the compliance report dated 6.5.2005 denied her
appointment to the post of ward Sahayika only on
the ground that her relation to late Jagabandhu
saha is of dubious status one is ad0ptad daughter

and the other is daughter-in-law.

4L.13. That the respondents have rejected the case 0f
the applicant for appointment as Ward Sahayika with=-
out giving her any opportunity of hearing and passed

the impugned order behind the back of the applicant.

4,14, That your applicant begs to state that if
‘this Hon'ble Tribunal does not interfere immediately

then, irreparable loss will be caused to the applicant.

4.15. That your applicant begs to state that the
Respondents have violated the fundamental rights
of the applicant guaranteed under the constitution

of India.

4.16. That your applicant begs to state that the
" action of the Respondents is illegal, malafide
arbitrary and violative of the principles of natural

justice and administrative fair-play.

4,17. That the applicant begs to state that this

Hon'ble Tribunal may be pleased to protect the

contd...9



Se

-9

applicant by giving direction to the Respondents

Alodca Salia_

not to appoint any person in the post of Ward

Sahayik™ till the disposal of this case.

iy 8. That this application is filed bonafide and

for ends of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1. For that gn the facts and circumstances which
ape narrated above the action of the Respondents is

illegal and without jurisdiction.

5.2. For that the action af the Respondents are mala-
fide and illegal. And as such the action of the
Respondents is illegal,arbitrary and vidlative of

the principle natural justice.

5.3. For that the Respondent No.3 arbitrary rejected
the applicants appointment only on the ground of
dubious status of relation which could not be the

ground of rejection of her appointment.

5.4. For that the Respondents have'rejected the
;pplicant's case for appointment as Ward Sahayika on
éxtraneoué consideration. How can her relationship
with Late Jagabandhu Saha be of any consequence in

the mattef of her appointment as Ward Sahayika.

5.5. For that this Hon'ble /@ribunal before accepting
the compliance report on 09/05/2005, ought to have issued

notice to the applicant who was arrayed as Respondent

contd....10
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No«4 in O0.A. No.59 of 2005, Incidently, it is a

Division Bench matter,

5.6. For that it is not just and fair to appoint
any other c,ndidaése from the select list as the
applicant stood first in the interview for the

post of Ward Sahaygka.

5.7. For that the applicant has no other alternative

means of livelihood.

" ,.8. For that the actionof the Respondents is not

maintainable in the eye of law as well as in fact.

The applicant craves leave of this Hon'ble
Tribunal to advance further grounds at the time of

hearing of the instant application.

6o DETAILS OF REMEDIES EXHAUSTED.

That there is no other alternative and efficacious
remedy available to the Applicant except invoking the

jurisdiction of thos Hon{ble Tribunal.

7.- MAT'IERS NOT PREVCUUSLY FILED‘OR PERDING IN ANY COURT:

| The Applicant further declares that she has not
filed any application, writ petition on suit in respectiof thé‘
subject, matter of the instant a plication before any other |
court, authority, nor any suchiapplication, writlpetition

or suit is pending before any of them,

’

contd,..11
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8. RELIEF SOUGHT FOR:

In view of the facts and circumstances
nafrated above.the applicant prays that
Your Lordships may be'pleased to set
asidevand quagh the impurnedvorder
(compliance Report) dated 0o/05/2005
\passed by the Respondent No.3 and difect
the Respondents.to’appoint the applicant
as Ward Sahayika in terms of the select
ligt with all consequential benefit and/
.or be pleased to pass any such'further |
or other order/ofders as your Lordships

may deem fit and proper.

8.1, The.Respondenﬁs may be directed by the Hdn‘ble
Tribunal not to a.point any person in the post of
Ward Sahayika and set aside the compiiance Réport
and also give appointment to the Applicant to the
post of Ward Sahayika. |

© 8.2, To pass any other relief or relleves to which
the Appllcant nay be entitled and as may be deen
fit and proper by the hon’ble Tribunal.
8.3. TO paj cost of the application.

9.  INTERIM ORDER PRAVED FOR:

Pending final disposal of this application the
Applicant seeks issue of an Interim order by this Hon'ble
Tribunal as follows:

contd..e12




The Respondents may be directed by this Hon'ble
Tribunal not to apboint any .person to the poét of Ward

Sahayika till final disposal of this Original Applica-

tion. ' -
10, THIS APPLICATION IS FILED THROUGH ADVOCATE,
11, ' PARTICULARS OF IPO.

IPO No. AL f (D4)q
Date of Issue: Q. g.08"

Issue from Quma-cubroad -
Payable at ’ G sno—etech *

12. LIST OF ENCLOSURESE

'As stated above,

contd,.13.
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VERIFIGCATI ON

I, Smti Alaka Saha, aged about 23 years,
W/o Sri Sankar Saha, C/o Smti Geeta Saha, W/s
4r.No.PA=7, 151 Base Hospital,C/o 99 APO,Basistha
Road, P.0O.Basistha,Guwghati-29, District Kamrup,
Assam, do hergby verify that the contents of
paragraph L.1 to 4.16 are true to my personal
knowledie and paragraph 5.1 to 5.8 ére believed
to be true on legal advice and that I haﬁe not

suppressed any material fact.

bate : 22[¢ (0%~ Aladea boha

\ i e of the Applicant
Place: %\wm!,%l\/ ) S:Lgna’;ur 1 PP




e emm mm e mte e A L eieniea se i e
-, e ~ P

—

"> .Don fp'rsnz"e'r_é, ‘Jayanagar, Sixmile, Khanapara, Guwahati—781022

N N :‘ ‘.Z:‘,:\-:t . :g . e e

o snem

—14 -

3 T khewe

im.a: ﬁxs AW @TMR@AWWARB CLASSES’
,gé%qcamzcm |

s, Mo R
L (chxst nder: the :Secicty Re lstratlon)
Acl XXI 1,‘3 é) <m recogniscd by L'he}State Govt. -
oﬁ‘ Assam v1de/
ML‘M“d l)l D / MIS\’GJ_Q__,J'ZQJ/S(h Januar) 1994
/ © »  Regd..Nb. 8907

' ‘Iruo‘!‘

Sluori ﬁ Baruali Road, GUWAHATI—781006

: Date&é’alﬂj—

| SL‘ANol./(:)‘? | 59327/ ! I5th B/S |

G;r/,ﬁeJ/fa/chm  Shrimaticon ] /AAA cfxz’s’A Al e
‘::_-' ‘5}"/ Jauyzf/er/ asfrof Shiri | Bate... c,/ﬁyo WerY) Q/u J Abé...
""jo/....ém/zu A MOGBE........ Village | Toan 1 T & Under., {fm/v%«
RIS /ﬂ/w/‘\AA/.( ................ Suis-Division in 12 Dist sol of... /. LAY
s Glorgs o AN/ Y/ A S Gastet

: Gommu.m{/ / Tribe which is reco /mseo/ s C/ner Backward wa.r / J@Wﬁ@fﬁ"“%&t%waf’d
,ﬂfa’": 5(/ lhe Stafe gouernmen/ o/gjrscn ‘ '

ch{/ <311e s re.rzafmy a/. ............ ”.ﬂ/7.£ JA /VA?% Jf ...... vrflaye !/ Townl T &E.
uno@: . ﬁﬂg [.{/A (2\,‘) P S m tie @/J/nc/ of. ........... /4 WW]’Z//V ..gssar.x.

Prcxmicnl / Gen Scc>
ﬁ (Authorised Person)
I\l \9\93 AllA¥sam Other Backward Classes’ Associution
ns
91‘ (“ 0 g*\c“‘:(?“ »""Jb 4‘;-;,,.,“;?-,:nG.Cftr‘:'oCr-il".s’.‘?;tz‘.a.g:sc.:t!ar
?\"\“e‘q.. - q:; \‘C’\>

P

[



SEARCRIRIRRMATKR

N
’

L—ILVHVMOO

7z
N

AR RE

N\
’

e ST PRI AR S A TR PR IR I AR AR AR M URERCROR SRR IR P 319 BOROROR

KRN

_— Lsf —_ - - 4 e

—t&- A»\V\Lyu).;h (jg\

All sums due by m(\he(hnd been paid viz.
Fets -feS UP £0 o ersemerreor dovesmamon ( DBLE)
thle at school hi§ /,]}el/conduct and career were good. |

.5 HOLY HEARJS &Lsh« C. SCHO@L :
"__§,. SR ~;,"'_,\! ( English, : éam‘ 282 ehgall Medla)
X v» i Hedayet “";QA P4 , ¢/ Road '
g o FUNAHAL De29/7%.
G Q) ey
3 R e k\%‘, oS & . %~
11?'5?'“ S \\o“E , 3 .3
4’%’"‘"“]&001( No, 1 i ey ‘S1, No,
o ¥ E{é UWAHATS
f;; % AR AR L TR ST %,
G \é LEAVING | TRANSFER RTIFICATE
;"3?’; This is to ce'hfg th ,t.Sf’met ’ ...................... O ST
%w soo ] danghter of . st Qﬁ Sf\h..‘{.z.‘ .an inhsabitant
® fg of),dlftﬁ / to“n@”{ﬁ@,& I’ O' ’“”*n-p\é-'t“/m the District
W K’M" WD L. . Wes a studcnt of this school and he7 she left
1 IR EA
%%\ the sclmnl on. 3
53 3 His /her’datc of blr(h as recorded in the School Admission chwter
* LD — D= 85,
2», _isT was ...k u) s
(m)\f; At the time of leaving he/shs~tvas reading in class L C.. f"(‘ﬁ
g}ij sectnon/ kg&cwufm 4nd had / had not passed the Annual / ‘S‘E/ C./
S;"; yzs/exammanon for promotion to class..... Cwblmﬁ,
¥
Xt

Reasons for leaving ¢ '
(iy Unavoidable Charges of Residence.
(i) i Haalth.
(iii) Minor Reasons. / .
iv) Completion of School Course. é:
((v)) AnyI other el § W}L m '/L —
"""""" (,‘_')‘JJ/;\ s sr———
Prlnc pnl
(< 0 7\9° QLY HEART SR, SEC. SCHOOL
Date| &" " \5\ L }’ € -'0 Hedayetpur APC(. Road, Guwahati-3
18,
““e *b‘\’“ P\w\ Roiy Heert Senior Swoncm? Schae}

mﬁ.wﬁmu. Guw&w—’ :
et e A,



i‘ -
¢ Dr, P Barthakur . DENOVO
e ~M.B.6:5, M.C.C.P, M.A.S5.M.5. -~ Natun Bazar, Basistha

<* DIAL : 303928 (CLINIC) ’ ' Guwahatl-781029 '
1 263489 (RESIDENCE) '

Diste 12..016?
4@ Leddom 2l | w—
7 - St <
- R

. Ms A“.‘Kg Saf'\é e
‘- Becistia, Guontoti B S 12-01.03
%515—{46’& A Mﬂ
o 170059 éL@ A Lo,m/\‘d ok oul-

c:,Qw
/«f”vsi»md“’"‘"{ &%Lﬁtﬂw a«J

vy N7



-
\,A -
3
roe - - :
B :’ N )
’ . o i
' ,, s Sa 0 ‘\-i'-hl‘;‘ .
! S A uu \. !udu.vh!, ur‘n \u.__ X-1ha i
; e g .l‘! ,.\H \' Or- A‘;‘ AN
| . DE: ‘&*R MENT OF L2 T:Ol:‘l :
l-‘l"lm \xl NN X HAD r/.« e ;
'f .
- ADENETTS ‘,.me AMD) ¢ L
iNut o l it mdu' Hony L.N'uj"‘—-h-‘-\’i“—?c\v \\un Lm]\lmc‘\) . e
DONume ol Appacant
S Dpe of Registration Qi
J - 4
: 1 Eoeniratban Ne e TR ‘
! g .: . Tty l":‘( -
‘ 40N ¢ Cade No AT i ;
| ; .- oV an oo oo ¢ e :
£z T o PEIEIY = :
ST ION 10 A :
wr B b it 2 with you ul_nwu i
X MRS ()Ic.g 1 he i ‘L- J"l" 2. o '
Jive Qunte yond :.‘ sistration \u Her
and N 00 Numbor whepever
! e o i !:'.i' [_ \\.l]uln__L. ; o
: P Renew wvour Registration every
‘ ’.:'.:'cc TSI ELEEN ‘
b
} 1o gendie A
' colied :
: i ENENAN A SH RN aintriation . :
; eeonzity or by pust T or renewal . !
' N w '|n~ D) .'()T SEND THIS :
! ‘_ SARD. Appiv it F‘(Ln mgeon al v :
P SEPLY PAIDFOST CARD. l :
. & '4:.
" vy .
' M ¢ . ,'Q}g\ R o‘ [p)
J\Q‘V‘\\‘ ' AN
- X0 ~5 s .
. ERPA NI
Pl o
N RONNAIR'S
- ’ o 3 & .
<X
s
‘ I reiig ™
/ EQW
-
(;“'
)

™
H
v

'

.

'

i

H

'

H

'



- .
ot

)

(cl Reoturs llnx Cirg when Lo po

) mv'n reqguire
Semplovinent J\\indnL-- "Ilu I'nn"'ll\e
= lobowing entries...

1 h.n\'c seenred ¢ m])'umu m \vul

B

('\(ln of I mp'(»)c) b

lhm\wh Fyout my own ¢ifi

?‘ l nn Ion"u m‘um cmpln mcm
t

)
u\xlsmm «..'.'

.'..

Cesecngieseal

-..:;..,"I()P')Hl( JALLSE o\n

0y [N

\'\(l YO

\\ s’n/ .
K d"-' ’JA

‘Mdb;}:iw—ﬂ

ALl ST N

I').'l."l 1]

. .

.

-t e e s,

R

§(re
l <‘j l l| {rl""hl' h
l

l hc

r
l‘ mplu"mehl JLix

SO eyt Siard/ qu_ LG
e A0 e l .
N .'\,. o [\I\ mm\ \lmm\l uL\ Q/ S(U\ T

e i e

_./\Ih\ po\t.lm‘ :
\l.amp hcu.

mp!nvmenl

: PO DERE-UR RS A I R
. e .

o o o —-



1~ »

‘ " Aﬂ”" AM

€ A NLYUNL_ ~ g..

Tele M, 6410 REGD POST :

L- :
151 Base Hospital
Cio 99 APC §
bi

A5212IC ESUGayl 2006 (i) [7 Jan 7005 |

Smit Alaka Saha

C/o Smt Gita Saha

Quatter No PA-7, 151 Base Hospial _ 2

Basistha Road o ;

PO: Basistha , (1Leqvatoals’ - 71629

Dist : Kamrup (Assam)

s e . e

CALL FOR INTERVIFWTES | FOR THE POST OF WARD SAHAYIKA

1. Refarence your anplication Ne L it / / Jun el

L .

AM alongwith otiginal ceriiiicatesidocumens ay mettivied beiow .-

() Proot of ape (age shothd ool he less than 18 yrs by 1A Jan 05 ang moce than 2b yrs by
25 Apr 06 refaxaiion Gplo O ovivo vase ol OBOs witsn applying against OBC vasanay L
. i
by  Proot of educations] geraltficaton aniniinum 8" standard pass) :
(c)y  Experienca carfiicata for the post (miimum one year in the tiade)
td)y  Cast certiticate (OBUS where anplicable). -
(e)  Proof of permanent tesidential agdress. ‘
3. No TA/DA is admissible 1o aitend the above interviestest. :
.. . Ik
4 You are to bring this call Igiter alongwith you tor the mterview. 3
, !
66
| -, : '
ol ‘
e Presiding Ofticer
, For Conunandant L
i)
' :
ol

2 Yot are reanied (o appeat helore the selection poard for above post on 1/ Feb 2006 at D800 - :
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"IN THE CENTRAL ADMINISTRATIVE frmmINAL,1
GUWAHATI BMG SWAHATL ™ )

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINSTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. 5 ? OF 2005. ' |

BETWEEN
Smti Kalpana Das,
‘ ... Applicant
-Versus-
The Union of India & Others
...Respondents B

LIST OF DATES AND SYNOPSIS

BN VRS WAR AN ey

Annexure-A is the photocopy of O.B.C. Certificate issued by the
Competent Authority. '

Annexure-B is the photocopy of School Certificate of the
Applicant.

Annexure-C is the photocopy of Work Experience Certificate of
First Aid, Maternity Training etc. issued by Dr.P. Barthakur to the

‘Applicant.

Annexure-D is  the photocopy of FEmployment Exchange

Registration Card of the Applicant.

fanexure - s o photseopy of Ly Nowus2fafciv] vat[Coy Jaoo§

T Q) delid \‘dewwyao ) A

This application is made against non-appointment of the .
Applicant in the post of Wards Sahayika and also  against -the
appointment of the Respondent No.4 in the post of Ward Sahayika by the

Office of the Respondent No.3.

Kb}
s X ®

KM B (Va2 N/ T
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RELIEF SOUGHT FOR:

That the Respondents may be directed by the Hon’ble Tribunal
not to appoint the Respondent No.4 in the post of Ward Sahayika and
also to set aside the appointment of the Respondent No.4 by giving
appomtment of the Applicant to the post of Ward Sahayika.

To pass any other reliefs or relieves to which the Appliéant may
be entitled and as may be deem fit and proper by the Hon’ble Tribunal.

To pay the Cost of the application.

INTERIM ORDER PRAYED FOR:

Pending final decision of this application the Applicant seeks
issue of an Interim order by this Hon’ble Tribunal.

That the Respondents may be directed by this Hob’ble Tribunal
not to appoint the Respondent No.d i.e Smti Alaka Saha to'the post of
Ward Sahayika till final disposal of this Original Application.



ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO, <7 OF 2005.

BETWEEN

Smti Kalpana Das,
Village-Natun Bazar,
P.O.-Basistha Chariali,
District-Kamrup (Metro),

Assam.

L] ... Applicant

-AND-

(AN APPLICATION UNDER SECTION 19 OF THE C‘EN']"RAL

[
| ~ %
i ‘ ~G - é
~ Lo
IN THE CENTRAL ADMIMSTRATIVE TRIBUNAL, _{4
GUWAHATI BENGH, GUWAHATI. " K <~ 3

1. The Union of India represented by the
Secretary to the Government of India,
Ministry Of Defence, South Block, New

Dethi-1.

APO.

3. The Commandent,

4. Smti Alaka Saha,
D/o Smti Geeta Saha

New Quarter, 151 Base Hospital,

P.0.-Basistha Chanali,

151 Base Hospital, C/o 99 APO.

2. The Deputy Director Medical Services,
Ministrty of Defence, 101 Area, Clo 99

District-

Kamrup(Metro), Pin-781029, Assam

,{b}

A
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4)
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5. Smti Doly Saha,
Wife of Shri Sankar Saha,
Clo Smti Geeta Saha,
New Quarter, 151 Base Hospital,
P.O.-Basistha Chariali, District-
Kzmrup(Metro), Pin-781029, Assam.

e Respo:udem"s

DETAILS OF THE APPLICATION PART ICULARS OF THE

ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application Is made against non-appeintment of the
Applicant in the post of Wards Sahayika and also against the
appointment of the Respondent No.4 1n the post of Ward Sahayika by the
Office of the Respondent No.3.

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant

application is within the jurisdiction of the Hon’ble Tribunal.
LIMITATION:

The Applicant further declares that the subject matier of the
instant application is within the limitation prescribed under Section 21 of

the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble Applicant is a citizen of India and as such he is

entitled to all rights and privileges guaranteed under the Constitution of '

India.

432y That your Applicact begs 10 state that she belongs to Other
Backward Classes. She is from a very poor family. She read up to Class-

IedLpPay o Das

LI
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IX (English Medtu) i the Holy Heart Sr.Sec. Schoot, Hedayatpar,
Guwaheti-3. She has also uniergone Practical Training in First Aid,
Matemity Training etc. for two years under the guidance of
Dr.P Barthakur, Natun Bazar, Rasistha, Guwaliati-29. Her name s also
.reg'stered in the Employment Exchange for unskilled.

- Annexure-A {s the photocopy of OB.C. Certificate issued by the

Competent Authonty.

Amexure-B 15 the  photocopy of Schoot Certificate of the

Amnexure-C is the photocopy of Work Experience Certificate of
First Aid, Maternity Training etc. issued by Dr.P Barthakur tc the
Applicant. )

Amexure-D 15 the  photocopy of Emmployment Exchange

Registration Card of the Applicant.

43y  That your Appticant begs to state that she had applied for the post
of Ward Sahayika in the 151 Base Hospital, Cfo 99 APO. Accordingly
the Interview letter was issued to the Applicant by the Office of the
Respondent No.3 vide fetter No.452/2/Civ Est/Coy/2005 (1) Dated 19"
* Junuary 2005. Accordingly she uppesred (he in (e suid Tuferview/Test
on 17-02-2005 at 151 Base Hospital, Clo 99 APO. She successfully
cotpleted e InterviewsTest  before the Selection Board.

Amnexare-E i the  pliotocopy of letter No.452/2/Civ
EetiCog/2005 (iv) Dated 19 January 200S. '
4.4)  That your Applicat begs to state that she has done very well in
her Interview/Test for the post of Ward Sahayika. But surprisingly the
Office of the Respondent No.3 selected the Respondent No4 ie.Smti
Alaka Saha for the post of Ward Sahayika. Bat in reat fact that Smiti

Alaka Saha never appeared before the Interview/Test Board But Smti '

Doly Saha appeared before the Interview/Test Board by presuming
nerself as Smti Alaka Saluz. In reality Smi Alais Saha Tuas 110 requisie
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qualification and experiences for the post of Ward Sahayika. Hence she
falsely appeared in the Interview/Test by presuming herself as Smti .
Alaka Saha. Now the Applicant apprehénds that at any moment the
Respondent may allow to join Smti Doly Saha in the name of Smti Alaka
’ Saha. Your Applicant protested before the Authority concemed against
_ ~ the so-called manipulation done by the Responde’nt No.5 i.e. Smti Doly
Saha by giving presumption before the Respondents that she is Smti
Alaka Saha. As such the applicant filed this Original Application before
this Hon’ble Tribunal praying for an Interim Order and direction to the
Respondents particularly the Respondent No.3 by this Hon’ble Tribunal
noi to appoint the Respondent No.4 ie. Smti Alaka Saha as Ward
| Sahayika till disposal of this Original Application.

4.5)  That your Applicant begs to-state that she is a very poor educated
and experienced Ward Sahayika who is running from pillar to post to get
her employment under the Government Establishment. But she has been

deprived by the Respondents for not selecting her to the post of Ward’
Sahayika. '

.,
sl e
“

3 f.(\\r‘!“ <o/

46) That your Applicant begs to state that if the Hon’ble Tribunal
does not interfere immediately than irreparable loss will be caused to the
Applicant.

47T) Thai your Applicant begs to stale that the Respondents,
particularly, the Respondent N9.3 violated the fundamental rights under
the Constitution of India.

4.8). ‘That your Applicant begs to state that the action of the
Respondents is illegal, mala fide, arbitrary and also violative of

admunistrative fair-play.
4.9) That your Applicant submits that the Hon'ble Tribunal may be
pleased to give protection to the Applicant by giving direction to the

Respondents not to appoint any person in the post of Ward Sahayika till
the disposal of the case. '

4.10) That this application is filed bona fide for the ends of justice.

KCJLP INA hag
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GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, on the reason and-facts: which are narrated gbove the

gct.ion of the Respondents is prima facie illegal and without jurisdiction.

52) For that the action of the Respondents are mala fide and illegal
and with 8 motive behind. As such, the action of the Respondents is
illegal, arbitrary and also violative of the natural justice.

53) For that, the Respondent No.5 by adopting illegal method and

also presuming herself as Respondent No.4 got the appomtment As such
the appointment of Ward Sahayika of Smti Alaka Saha shall be liable to
set aside and quashed. ‘

5.4) For that appointment of ReSpondent No.4 in the post of Ward
Sahayxka in super session of the claim of the Applicant is hostile

discrimination and violative of Articles 14 & 16 of the Constttuﬁon of -

India.

5.5) For that it is not just and fair to appoint the Respondent No.4 in
the post of Ward Sahayika. '

5.6) For that the Applicant had gathered requisite experiences for the .

post of Ward Sahayika.

57) For that the applicant has got no aliermnative means of livelihood.

5.8) For that the action of the Respondents is not maintainable in the

eye of law as well as in fact.

The Applicant crave leave of this Hon'ble Tribunal to advance .-

further grounds at the time of hearing of instant application.

" DETAILS OF REMEDIES EXHAUSTED:

That there is no other aliernative and efficacious and remedy

available to the Applicant except the invoking the jurisdiction of this

Hon’ble Tribunal.

Kol -0\\\(.\ Das
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

The Applicant further declares that she has not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, .authority, nor any such
application, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated |

above the applicant most respectfully prayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief and
relieves sought for the applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the

following reliefs.

8.1) That the Respondents may be directed by the Hon'ble
Tribunal not to appoint the Respondent No.4 in the post of Ward
Sahayika and also to set aside the appointment of the Respondent
No.4 by giving appointment of the Applicant to the post of Ward
Sahayika.

82) To pass any other reliefs or relieves to which the
Applicant may be entitled and as may be deem fit and proper by
the Hon’ble Tribunal.

8.3) To pay the Cost of the application.

INTERIM ORDER PRAYED FOR:

Pending final decision of this application the Applicant seeks

issue of an Interim order by this Hon’ble Tribunal.
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9.1) That the Respondents may be directed by this Hob'ble
Tribunal not to appoint the Respondent No.4 i.e Smti Alaka Saha
to the post of Ward Sshayika till final disposal of this Original

Application.

10)  THIS APPLICATION IS FILED THROUGH ADVOCATE.

i1) PARTICULARS OF LP.O.

IPO.No. : 26¢ 37209

Datcof Issue : 27,1 .”2(}05— '
Issued from G-LkchJjn C'Qb.

Payable at : Gwm\/uli
12)  LIST OF ENCLOSURES:

As stated above.

Verification....




VERIFICATION-

I, Smti Kalpana Das, Village-Natun Bazar, P.O.-Basistha
Chanali, District-Kamrup (Me'ro), Assam de hereby solemnly verify that
the statements made in paragraph nos.

are true to my knowledge, those made in paragraph nos.
are being matter of records are true to my information derived there from
which I believe to be true and those made in paragraph 5 are true to my legai
advice and rests arc my humble submissions before this Hon'ble Tribunai. §
have not suppressed any materia) facts.

And [ sign this verification on this the  day of 2005
at Guwahati.

Trre—,

vy
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Original Appligcation Ho.

Lk

=

53]z

Misc.Petition NOe_ _ . — o - = ~

R

- - —

contempt Petition No. — o -
Review Appli‘a;ion NOw_ o o wm = = e \

NUA R oA DOS e e =TT
Applicantsie g*x\ss. - M‘L NG Y
respondents _ _ MO0 N e 9D e e T T T ,
advocates for tbe Applicant *_¥&%:__f§_g S ARNRY e
advocates of the Respondents__ (32>§g“; ______ [

Tie Redis "“"""""orderoftﬁerrﬁu.nax i
Notes of the Reglstry naLe Fof eRe IR .
NO - — am i = e e SRy T Ty ! o ems ww  wee

% 01.03.2005 Prd®ent 3 The Hon'ble Mre KoV

prahladan, Membar (A).

Veard.. Mr. A. Ahed, learned
counsel for the a&pplicdant and also

1Mr. A.¥., Chaudhuri, learned Addl .
CoeGeSe for the respondaentse.

i The applicant is direct:d to

% suit @ representation listing out
§ his grievances to the rasnondents
% ;

i
§

Jitiin 15 davs from the date of
d

recaipt of this order. If such

representstion 1is made by the

j epplicant, the respendents are [od
%direeted to give a reply e W

{lawful, fair and just within fwo
Lnonths from the date of receipt

of the representation..

The respondents to file
conpliance report after two months
List on 9.5.200% for compliance

report.

The G.i. stands disposed of.

!
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t
!
1
!
}
{
!

| {‘9} Sd/MEMBER(A.)‘
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" 151 Base Hospitai
C/O 88 APO

452i2i Civ Est/ Coy/05 & Mar 05

Smi Aika Saha

D/O Jagbandu Saha
C/O Smt Gita Saha-W/S
151 Bri, C/O 99 APO

RECRUITMENT OF WARD SAHAYIKA

i. Reierto your interview dated 17 Feb 05.

2. You are directed to report Col AK Praharaj presiding officer on i8-03-05 at
- 11-00 hrs for verification of certain information in connectich with your education

qualification and bio-data.

3. Flease treat most urgent.

ﬂuy Commander
= For Commdt .
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»

ANCE REPORT ON O NO 592008 FILED BY SMT KALPANA DAS VS UOI
AND OTHER INGAT GUWALLVTT ORDER DATED 01 MAR 2005

L Asper the durection of CAT Guwahati bench order dated 01 Mar 2005 on OA No 59/2005, the interview
‘testing, board was ordered to assemble on 18 Mar 2005, "

)

P

'chrcscn(alion from the applicant Smt Kalpana Das dated 04 Mar 2005 was recd on 09 Mar 2005
alongwith directions from CAT Guwahali Bench. )

‘/ 3. Smt Alka Saha daughter of Sh lagabandhu Saha who has appearcd before interview/testing board for ihe

“post of ward sahavika on 17 Feb 20085, was also directed to appear before the interview/testing board presided
over by Colonel AK Praharaj on 18 March 2005, :

4. On 18 March 2005, it was confirmed by the interview/testing board vide their letter dated 18 March

2005 that e candidate (Smt AJka Saha) who had appeared before interview!Tesiing board on 17 February 2005

isThe same lady who had appeared before the interviewitesting board on 18 March 2005, The photogrnpli of the

1ady allixed on the caste certificate has aiso béen matched with lady present before the board on 18 NMar 2005.

s The other documents such as school leaving certificate and caste certificate also mention the name as ./
Alka Saha.

0. The board has shown Ahewr inabilily 0 tind out whether the candidate is daugter or daughter-in-law of
Sh Jagabandhu Saha and suggested that verification 1o the ('ac‘ may be carried out by local policerother
appropriate authoritics.

1. I'he matter was reported to Officer m charge. Police Station Basistha Guwahati on 21 March 2005 and
subsequent reminders issued on 03 April 2005 and 13 Apnf 2005, ~ —

_~. - .
8. It was confirmed by police station Basistha vide thei letter dated 25 Apr 2005(copy enclosed) that Smt ;

Alka Saha (Dolly) was an adopted daughter of Late Jagabandhu Saha, when she was 8 ysars ald. Later on s—!@ o

2 ol
s married (o Sh Shankar Saha son of Late fagabandhu Saha and thereby she becamne daughter-in-law hence she
- 1§ not the adoptea daughter of Tale Jagabandhu Sahia

9. _Since her relation to Sh Jagabandhu Saha is of dubicus status (daughter/daughter-in-law), she. will nol
considercd for The post of ward sahayika

[P

10, }{cpl_\"lo Smi Kalpana Dag, the applicant, has been fwd vide thiy oflice letter No 11972/ Adnv R D/2005
dated 06 May 2003, R ‘

"

. , i
1. It is also submitted that next candidate in ovder of merit will be called for and appointment letter for‘t!tc {
pust of ward sahayiha will be offercd in du cours of time '
TN (
P S
151 Base Hospital / _ R 1(‘“;33)
0 99 APO L e Brigadicr
\ - i/ Cotnmandant

Dated: G'(C’ May 2005 S 2R L INLE R TR Copy ¢

R awifira wtafaty i
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N A AL

Section Qfjicer (J) o
Aéb) CATGUWARATT HANCH

- Cuwahmed-78°005
™ o
ALt
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9¢5¢05¢ This application is posted for reporting
compliance after direction issued in the
final order, To-day Mr.A.K.Chwdhury. 2341,
CeGeS.C has placed before us a compl iance
report dated 6.5.05, Mr.A.,Ahmed learned
counsel for the applicant swsmits that the

directlon has aireadygbeen complied withe .
Hence application is closed, e

s

is closed,
O s/ VICE GRAIRMAN

5o/ MEMBER (A)
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